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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HIDlERABAD

Q.,A,N0.B53/96

18 7496

Date of Order;
BETWEEN 2 |
Kum,M.Vijaya lakshmi .. Applicant,.

AND

1, The Chief General Manager, !
Te lecommunications, A,P.Circle,
Abids, Hyderabad, |

2., The General Ménager,
Telecom Dist,, Hyderabad,

3. The Sub Divisional Engineet (Welfare), .
0/0,General Manager, Telecom Dist.,

Hrderabad - 33, o ++ Responden

Counsel for the Applicant
Counsel for the Respordents | -

L

CORAl:

HON'BLE SHRI R.RANGAKAJAN : MEMBER (ADMN.)

. - | 3 . -
JUDGEMENT

m—r— .

H.

se Mr,V,Venkdteswara Rao |

2 e Mr. K.Ram.u-lu

X Oral order as per Hon'ble VSIh_ri_ R.Rangarajan, Member (Admne) X

Mr,V.Venkateswara Rao, learned counsel for.the. aPplicant

and Mr,S5.Rama Prasad a_nd_MS,E’?hama for Mr,K.Ramulu, 1

counsel for the respondefts,

|
2. The applicant in this OA is the daughter of o

Sri M.Pentaish who expired on 25,11,95 while working
Supervisor with Staff No.élay%_ in Gowliguda Exchange,
Telecom District, He left Betindl him his widowed wi

/M8Fried daughter who is the'applicant in this 0a, 2

dependant widowed mother, i is &8. wts-@wat) It is fur
el

that he had one married daughter and she died e2rlie

of Sri Pentaiah, That married dauhter left ‘betdnd-

n

parned stand in

ne late

aé_a Technica
Hyderabad

fe, one
sonsfone
ily)-and ,\a
ther stated:

r to the death

her a minor
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son and a daughter who werej&rought up. by Sri Pentaiah| in his
house, Thus the applicant submits that she has a very| big family
to maintain with no assistance from any corﬂ@r, It is| further
stated that the family got an amount of ks,1,30,000/~ &s a final
settlement dues and they were also paid family pension of Rs. 2000 /-
inclusive of relief., The case of the applicant is thalt with a
meagre amount received by her as above it is very difflicult to
maintain a family, It is stated by the applicant that the form
for compassionate ground appointment was supplied to them by the
 department itself which was filled and submitted by her (A-1).
The brothers of the applicant had given no objection letter to
appoint the applicant herein on compassionate grourd [though she
is a dmughter on the basis that-she will maintain the family
even after magriage, Circle SelectiQn.-éowqittee; (.Hig.l';.?ower‘
Committee) rejected the qaserqﬁ5the-applicant:for'com@aSSiqnate
ground appqinﬁment'Viae impugned‘1ette:;No;Té/STé(R)/13-29/96_;
after

dated 4,6.96 (A-4)/taking due noté of the financial pgsition of

the family.

3. - Aggrieved by the above rgply this éA;s‘fi;ed for setting
aside the impugned letter NQ.?A{§¢A(EJ/13729/9§“date@l4.6,96(A—4)
holding it as illegal apd arbitrary and for a consecugntial |
direction to appoint her on compassionate ground iqﬁ guitable post
with all consequehtial benefits,

view :
4, This Tribunal is consistently holding the ﬁgjpthat_wbenever

the compassionate ground appointment is rejected by the Circle
éelection Committee the case has to be looked into by|the Member
Incharge of Personnel Porkfolig in the department of Telecom, AS
in this case}é%fﬁ)the reguest for compassionate ground appointment
is rejected by the Circle Selection Committee , it is essential

to direct the Member Incharge of Personnel to dispose of her
representation for compassionate grpund appointment in accordance
with the rule taking due note of the indigent circumstances in

‘ allied ,
which the applicant is placed and other/factors within a short

periOd' B/ . ..3
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Se In the result, Mamber(Personnégﬁof DOT should dispose of
the case of the dpplicant for compassionate ground appointment
in accordance with the rules within a period of 4 months from

the date of receipt of a copy of this order,

6. The O.A, iS5 ordered accordingly at the admissipn stage
itself, No costs,

i
7. Registry should send a copy of this application along

|
vith the judgement to Member (Personnel) DOT,

| SR e 2

( R RANGARATAN )
| I 7 Member| (2dmn. )

L

Dated s 18th July,, 1996
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The Chief General Manager,
Telacemmuaicatioens,
AjP.Circla, Abids,
Hydarabad,

' The Genzral Manager,

Talecom District,

Hyderabad, , )

The Sub Divisienal Engineer,{WUclPate),
0/0 General Manager, Telecem District,

‘Hyderabad - 33, o

One cepy to Mr.\i.'ankatsswar Ras, Advacata,
CAT,Hydarabad, ' '

Dne cepy to Mp.K.Ramulu, Addl.CGSC,
CAT,Hyderabadys

One copy to Library,“CAT,Hydarabad;

One duplicatae cﬁpy; ' 'KT‘Ti‘ ‘
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